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: CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH “
Lucknow this the )_Bﬂq day of April, 2000.

O.A. no. 650/92
HON. MR. D.C. VERMA, MEMBER(J&

11, Jagdish son of Ram Dass.
2, »" Deep Chand son qf Baij Nath.
L3, ‘Shyam Bihari.soa of Setu Prasad ' ‘
4. . Ram Asrey son of Chotey Lal.
5. { Vijay Singh son of Ambika Singh.‘
. L/GZ ' Bharat Lal son qf.Ram Samuj
_‘?6" ﬁ7..;u Chedavlal son of Surji.
j?}?w . 8.‘“:' Ram Kishore son of Hari Dass. . '

i3 :
sl o ALY
!&g{ "'ﬁégf/ ;- Ram Kumar son of Ghaseete :

:}611 10./,;,Mewa lal_son of Ghaseete S ¢
ll.'- Durga Bux Singh soh of Lalta Bux Singh.

‘12, Mathura ?raaad son of Jiya ral.

¢13. Ram Naresh son of Shiv Ram
/14, Ganga Prasad son of Mahavir
715. Shyam Sunder son Qf tanha Prasad.. '
'..-' ' Il*ls.' ‘Deen. Dayal son of Thakyr Prasad .

'--17,- Mewa lal son of Cheda lal
n18._ Ashok Kumar Chauhan son of TLalla Singh

B Chauhan.

é};ﬁlg. ‘ Jamuna-érasad son of Shaﬁbhu Dayali ’
+ 20, Chaddra:Pal son éE“EZE"Ezﬁziiiﬁﬂ' ]
VA, shiv Lal son of Chafra'Pal.
22, Mool Chand son of Agny . ' ' | ‘
V23, Radhe Lal son of Palsadi | | !
h : 24, Ram Shanker son of Nanha Prasad.- ‘

F:! 250 _‘Shyam Kumar son of Ganga Prasad..
'26. uiﬂRam Bilas son of Babu Mangal.

- L\UJ%\\\Q t‘baj\/, Radhe Shyam son of Ram Ratan

» 28, . Ramesh Chandra son of Shiv Dayal.
. $29. -Ram Krishan son Aganoo ’
'f;f'““ 30. Om Prakash son of Ram Ashrey.

r31. Shyam Kishan son of Ganga pd.
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By Advocate Shri A.K. “
ORDER

claim to  have worked

31 applicants

"- ' + L k n
6/ ".b titute Porter on various dates with broken
Subs ‘ ' . |
| ts have

peri-0ds, Vide tnds' Ouhyy the applicant

claimed regularisation in. service on the post’ of
Porter after preparing &z seniority 1ist
Substitutes. It has 'also been claimed that the

.applicang'be treated in continuous service with all- ...

consequential benefits and payment of

salary.

2. ‘The respondentsg' case '1s  that only

applicants namely applicant No, -3 . Shyam Bihari

applicant No. 6 Bharat Lal,‘applicant No.

Lal, applicant No. 23 Radhey Lal, appiicant No.
Ramesh Chandra ang applicant No. ' 29 Ram Krishan

# A8 per the respondents' case these Ssubstitutes are
not.railway servants, hence they have no right to

claim regularisation . unless they are Screaned,

empanelled ang absorbed, In respect of

the.respondents. . ~
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have worked ' as substitutes under respondent No,

but they ‘have not worked for 120 days contincously.

N applicants, the respgndents case is that they have

ey :
never worked or wereLengaged 4s substitutes under
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3. Heard the learned counsel for the respondents
and perused the documents on record\, As per service
particulars, filed by some of the applicants, with
their Supplementary Affidavit, about: 14 applicants
viz. applicants No: 1,7.8, 12/18. 20, .25, 21 and 31
have - worked f{or various periods which )appcnatwbw{ as'

per statement /more than 240 days in,each case. The

-‘;applicant No. 2 Deep Chand, applicant No. 4. Ram Asre,
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."'appl\icant Nc. 5 vijay aingh. applicant No. 9 Ram Kumary,,

{',', ‘ ,,‘rflfﬂgppliqant No. 10 Mewalal, applicant No. 11 burga Bux
1': v '
PR 3 n%éingh, ‘applicant No. 19 Jamuna Prasad. applicant No. 22

Mol Qhand applicant No. 24 Ram Shankar and agplicant

" No. 30 om Prakash have not filed any document in

support of their working period, The working ‘of these:

10 applicants {s not admitted by the respondents. In

. the absence of any document in favour of these 10

R

applicants, none of these 10 applicants have any claim
for the relief made in the application. '

4, One document of service particulars in the name

of Ram Bilas son of Babulal has been filed whereas the ...
‘applicant in the case is Ram Bilas son of Babu Mangal

'."who is at serial No.  26. . It is not clear whether the

certificate ‘filed in the name of Ram Bilas son of
Babulal is of applicant No. 26 -or 1is of some .other'
person, - R - N |

5. - The applicants have filed a decision of this
Bench in 0.A. 618/92 Inre Bhailal and 33 others vs.
Union of India and others. While deciding the said
O.A., the Tribunal directed the respondents to offer an

oppor’tunity to 4 applicants of the said 0.A. to produce

‘their relevant documents before the competent authority

and to ‘make an enquiry and therafter in case it is

__found that'all or any of the four applicants therein

were | duly' engaged . and have ' completed' the required
number of  .working  days, they be granted temporary

status and be considered for regularisation from ‘the
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date from.which'their juniors, if any were regularised;““
" Similar relief has been claimed in respect of the
. present applicants. v |
6. As has been seen -above, 10 applicants viz.
applicant uo;'2,4,5,9,10,11,19,22,54- and 30 have no

case, Their'claim therefore, stands dismissed. Working .

l of applicant No. 3,6, 23,28 and 29 is admitted by the

:6 . ‘respondents. It is however, not admitted that unany
@ L o]
r; ol these applicants have worked for the required number

. }i % 9 et ,
_4 ;."”"“of days. In. respect of other applicants, enquiry is

/ » required to be made to find out whether the service

o
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” gy ex parti?ulars filed by these applicants are genuine or
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"not. In view of these facts and considering the earlier
decision in the same terms the respondents are directed
to. offer am opportunity to these 21 applicants to !

"produce their relevant documents before competent

g . ‘authority who may maké'enquiry, get the cases of these. -
. applicants examined and in case it is found that all or
any of these 21 apPlicants were duly engaged and have
‘completed the required working days, ‘they - be granted
'temporary status and be considered for regularisation"”"ih;
7:from a ' date from which their “juniors, if any were
‘/fv;:regularised. If - regularisation is’ made from a back ’
“:date, the - applicant' shall not be entitled for back
wages except the benefit of seniority which they may f
get for purposes of tegularsiation. The wages shall be

*14¢g““n142bcsdmissible if any of these applicants are engaged,only
. - )
frOm the . date of engagement. The enquiry aforesaid

- o ahall be"’ completed by the respondents within a ‘period

of two months. The result of the enquiry shall .also be ' .

t
'? ) f communicated to the applicant. ‘The 0.A. 1n respect of

applicants 2 4 5¢9,10,11,19,22,24 and 30 is dismissed.
. In respect of other applicants, the oO. A. is decided as

per directions given above, Costs easy.
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Lucknow, Dated: 2 Q. L’ ’)-.DDCD
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